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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

0.0. No, .670/98
]

()

247 TorY 000

l New Delhi this the
L0
| | .
HON'BLE SH. S.R. ADIGE,VICE CHAIRMAN(A)
HON'BLE sH, KULDIP SINGH, MEMBER (J)
Smt. Suveera Papneja,
W/o sh.Narinder Lal,
R/o0 6/ R-A,Jangpura=B,
Mathura Road,
New Delhi=110 014

) -.0‘0 Applicant
(BY: Adwocate Sh, V.K, Mehta)

Versus \

1, ‘Union of India,

through Secretary
Ministry of Defence,
south Block,

New Delhi-110 011

Joint Secretary(Trg)&CAO,
Ministry of Defence,
South Block,

New Nelhi-110011

| oo.ioRespondentS

(8Y: Adwocate Sh, S.M., Arif)
‘GREER!
Mrf] SiFEAdigefVC(A)y

Applicant impugns various orders issued by

respondents as referred to in para 8 of the OA and prays

tihat she be treated to be working as Assistant since
9‘@1@90 with consequential benef it{%

2 Applicant who at the relevanmt time was working
a§§ UDC in A.FiHeadquarters Clerical Service was promoted as
Aissistant along with others vide Annexure<A/6 dated 9@1@90.‘
Rlespondents, have stated in their detailed reply, which has
not been denied in Tejoinder that pursuant to the
implementation of certain Hon'ble Supreme Courtls judgments’

applicant and others wererelegated in seniority and were

reverted to the post of UDCiby Annexure-A/4 order dated 2184803l
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Res_pondehts_ further state in that detailed replyy
which has also not been denied by applicant in any
r‘ajoindér that applj.&nii;s actsal reversion, oould
not gpwever take place bscause her Controlling
Dfficer in M HQ. inadvertently failed to implenent
tha'same‘;"; énd she therefore continued to bae shoun

as Assistant and draw pay end allowances 2s Assistants
ﬁre mistake uas detected onl& in 1998 when 3pplicant
was transferred out of AF HES

e Meanuhile in order to minimise the hardship
to the affected individuals, respondents decided 1n

.acconmodate the revertess in the grade of Assistant

on adhoc basis provided they wers found fit for
promotion%

& Respondents further state in their
detailed reply which ha‘s also not been mﬁtfouerte_d
by applic‘ant in any rejoiﬁdeé that she was considered
aiong with others for adhoc promo tion as Assistant and
it was found that her ACRs for the years 19915 1992
and 1993 were average and contained advers® remarksy
she wyas also considered for regulaer promoti.on as
Assistant cm'ing the years 199&’5‘199 g5 1996 %1997

and 1998, and based on her perfonnane, as reflected

in her ACRs she was found not yat PLt? for promo tiond

5. We have perused appli@nt8; ACRs for 198889
she. recei ved® &:od‘ for 1989-90'\191';' I'.bod“' for
199=91 tyery od/Average; for 199192 Average; |

for 1992 -93 Average, for 1993-04 Averagd; for 199495
Avgga@, for 1995=96 Avara@, for 1996=-97 Q:od

for 1997-98 Averags and for 1998-99 Y ary mod@?

6o, We are infomed that since July;19585

7




applicabt is working as UDC";“ but she is continuing
to dras the pay of 'Iissistaht,as per interim orders
dated 2%13999 of the Tribunall

7% .I.l_I the light of ths facts and cironéas&nces
noticed abovel we Pind ourselves unable to grant the
reiief p‘rayed_ for by applicentsl H ocuwever, as
respondents do not deny that applicabt'acwally did
discharge the duties and responsibilities of Rseistant 7
no recoveries of pay and allowances of the post of
a,é:si,s'{ﬁhﬁ will be made pursuant to the reversion
order dated 2¥J41® till datd Meanwhile as soon as
vécancy of Assistant become available in fsture
respo'r:tdan'ts. will consider the case of appiicant for
promo tion as Ks_sistant on adhoe/reqular bad o

83 The DA is dispossed of in tems of para 7
i a ' la 7
abo vy No costd [nTerrm oveles oofed 23.3.99 av vacald

( KULDIP SINGH ) ( SGRTADIGE )/
’ MEMBER(3) VICE CHAIRMAN(A)S

Jug/




